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T E MINISTER OF LAW, JUS-
-TICE AND COMPANY AFFAI S 

RI p. SHIV SHANKAR): (a) Yes, 
':ir. The Inspection o'f th books of 
accounts and other record of the 
company ha been carried out under 

ction 209A of . the Companie Act, 
1956. 

( b) and (c). Th Inspection Re-
port has brought out . orne irregularl-
tie and contraventions of the provi-
sion of .the Companies Act. The Re-
port is being pro essed and nee ary 
action a·s warranted will be taken. 

v y AutG 

• 54. SHRI SAMAR MUKHERJEE: 
Will the Mini ter of LAW, JUSTICE 

D COMPANY AFFAIRS be pleas-
. ed to state: 

(a) whether Government have inves-
tigated a y violation of the provisions 

. 9f Companies Act by M/s .. ln.av Auto 
Ltd' l Calcutta; 

(b) if so, the details; and 

(c) action tak 11 by Government 
thereon? 

THE MINISTER OF'LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI p. SHIV SHANKAR): (a) 
and (b) . An inspection conducted in-
to the affairs of the company under 
ection 209A and a subsequent in-

vestigation made under section 237 (b) 
of the Act hav brought out the con-
traventions of sections 76 (5) , 81, 
314, 292, 295 and ection 209 of the 
Companies Act. 

(c) Prosecutions have been launch-
by Registrar of Companies, West 

B n a1 fo th contraventions of prQ-
i ion 0 th Act re erred to in part 

(' ) 0 the Que tion. Be ides proseC'1L-
tion, Company La Board ha 
1 taken th folIo ing action:-

(i) copy of th inve ti atio r-
po he been to arded to 

the West Bengal Government 
fOr taking necessary action 
under I.P.C; 

(ii) Registrar of Companies, Cal-
cutta has been instructed to 
initiate necessary action for 
winding up of th company 
under section 433/439 'of the 
Act. 

(iii) The contraventions Of Capital 
Issue (Control) Act were 
brought to the notice of Con-
traIl r of Capital issu s for 
nece sary action. 

.1 CGIlI 

-55. SHRI SAMAR MUKHERJEE: 
Will the Minister of ENERGY AND 
IRRIGATIO'N & COAL be pleased to 
state: 

(a) whether GOlVemment have re-
ceived any representation from the 
employees of Coal Mine's Authority 
Limited, calcutta in the month of N 0-
vember, 1979; 

(b) if so, salient points of the re-
presentation; and 

(c) the reaction Of 'uovernment 
thereto? 

THE MINISTER O,F ENERGY AND 
IRRIGATION AND COAL (SHEI A. 
B. A. GHANI KHAN CHOUDHURI): 
(a) Yes; Sir. 

(b) The Coal Mines Authority Ltd. 
Employees Union, in their repres n-
tatio, has raised problems of non-
optee employee working und r Coal 
India Ltd. and its subsidiary com .. 
panies at Calcutta office . Th alient 
eatures of the· r demands are as 

under-
(i) R vision of pay seal for 

and sub-sta1f; 




